
                                           BEFORE 

HON’BLE MR JUSTICE SR SEN 

EL. PETN. No. 1 of 2013 

 

29.01.2015 

     

  Ms. L Warjri, learned counsel for the petitioner is 

present along with 2(two) witnesses. 

  Mr. LS Darnei, learned counsel appearing for on 

behalf of respondent No. 1 informed the Court that, the leading 

counsel Mr. GS Massar is out of station for medical treatment of 

his wife and he will be back after 20.02.2015. 

  In absence of the leading senior counsel, I am not 

inclined to examine any witness today. 

  List this matter in the 1st week of March, 2015. 

  Mr. GA Dkhar, learned counsel for respondent No. 

3 is not present. 

  Further, Bench Assistant is directed to furnish the  

next date fixed to the witnesses. 

 

 

JUDGE 

 

 

 

V Lyndem 

 



BEFORE 

  HON’BLE MR JUSTICE SR SEN 

       Review Petn. No. 12 of 2014 

 

29.01.2015 

     

  On the request of Mr. A Khan, learned counsel for 

on behalf of Union of India, list this matter after 2(two) weeks. 

  None appears for the petitioner.  

    

 

JUDGE 

 

 

 

V Lyndem 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
            WP(C) No. 236 of 2014 
 
29.01.2015 

     

  Heard Mrs. S Bhattacharjee, learned counsel for 

the petitioner who sought 2(two) weeks’ time for filing 

rejoinder affidavit. 

  Mr. S Sen Gupta, learned State respondent is 

present. 

  List this matter after 2(two) weeks for rejoinder 

affidavit and for further order. 

    

 

JUDGE 

 

 

 

V Lyndem 

 



                                           BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 249 of 2013 
 

29.01.2015 
     

  Heard Ms. A Sinha, learned counsel for the 

petitioner.  

  As per record it appears that, some of the 

respondents are yet to file their counter affidavits and they are 

granted further 2(two) weeks’ time to file their affidavits.  

  List this matter after 2(two) weeks for counter 

affidavits of all those respondents who have not yet filed and for 

further order. 

 

JUDGE 

 

 

 

V Lyndem 

 



                                           BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 281 of 2013 
 

29.01.2015 
     

  Heard Ms. D Mawthoh, learned counsel for the 

petitioner who informed that Court that, the leading counsel 

Mr. AH Hazarika is on leave and prayed that the matter may be 

fixed after 1(one) week. 

  Mr. KP Bhattacharjee, learned State counsel is 

present. 

  List this matter after 1(one) week. 

   

 

JUDGE 

 

 

 

V Lyndem 

 



                                           BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 289 of 2013 
 

29.01.2015 
     

  Heard Mr. K Sunar, learned counsel for the 

petitioner as well as Mr. H Kharmih, learned counsel for 

respondents No. 4, 5, 6 & 7. 

  Mr. S Sen Gupta, learned counsel appearing for on 

behalf of respondents No. 1, 2 & 3 is present. 

  Learned counsel for respondents No. 4, 5, 6 & 7 

submits that, he needs another 2(two) weeks’ time to submit the 

Inquiry Report before this Court. 

  List this matter after 2(two) weeks for the Inquiry 

Report and for further order. 

   

 

JUDGE 

 

 

 

V Lyndem 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
            WP(C) No. 304 of 2014 
 
29.01.2015 

     

  Heard Ms K Chisa, learned counsel for the 

petitioner as well as learned counsel for respondent No. 7. 

  None appears for on behalf of the State. 

  Petitioner’s counsel submits that, pleadings is 

complete, so the matter may be posted for hearing. 

  List this matter for hearing after 3(three) weeks. 

 

 

JUDGE 

 

 

 

V Lyndem 

 



                                           BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 317 of 2013 
 

29.01.2015 
     

  List this matter after 2(two) weeks as requested by 

Ms. D Mawthoh, learned counsel for the petitioner on the 

ground that, the leading counsel Mr. AH Hazarika is out of 

station. 

   

 

JUDGE 

 

 

 

V Lyndem 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
            WP(C) No. 332 of 2014 
 
29.01.2015 

     

  Heard Ms K Chisa, learned counsel for the 

petitioner who submits that, steps is yet to be taken against 

the respondent No. 4 and prayed that 2(two) weeks’ time may 

be granted. 

  Prayer is allowed. 

  Petitioner’s counsel is directed to take necessary 

steps to serve notice upon the respondent No. 4. 

  Mr. P Nongbri, learned counsel for respondents 

No. 1, 2 & 3 is present. 

  List this matter after 2(two) weeks for service 

report. 

 

 

JUDGE 

 

 

 

V Lyndem 

 



                                           BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 333 of 2014 
 

29.01.2015 
     

  Heard Mr. S Dey, learned counsel for respondent 

No. 1 as well as Ms. QB Lamare, learned counsel appearing for 

respondent No. 2. 

  Both the learned counsel for the respondents 

submits that, 2(two) weeks’ time may be granted for filing 

counter affidavits. 

  Prayer is allowed. 

  List this matter after 2(two) weeks. 

 

 

JUDGE 

 

 

 

V Lyndem 

 



                                           BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 335 of 2013 
 

29.01.2015 
     

  Heard Mr. S Dey, learned counsel for the petitioner 

as well as Mr. ND Chullai, learned senior State counsel. 

  Both the learned counsel suggested that the matter 

may be posted for hearing on 03.02.2015. 

  List it accordingly on 03.02.2015 as prayed for. 

   

 

JUDGE 

 

 

 

V Lyndem 

 



                                           BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 345 of 2013 
 

29.01.2015 
     

  Heard Mr. S Dey, learned counsel for the petitioner 

as well as Mr. ND Chullai, learned senior State counsel. 

  Both the learned counsel suggested that the matter 

may be posted for hearing on 03.02.2015. 

  List it accordingly on 03.02.2015 as prayed for. 

   

 

JUDGE 

 

 

 

V Lyndem 

 



                                           BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 360 of 2013 
 

29.01.2015 
     

  Heard Mr. R Kharsyad, learned counsel for the 

petitioner who submits that, the leading counsel Mr. GS Massar 

is out of station for medical treatment of his wife and prayed for 

3(three) weeks’ time to which Mr. S Dey, learned counsel for 

respondents has no objection. 

  List this matter for hearing after 3(three) weeks.  

   

 

JUDGE 

 

 

 

V Lyndem 

 



                                           BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 371 of 2013 
 

29.01.2015 
     

  Heard Ms K Chisa, learned counsel for the 

petitioner who submits that, she needs 3(three) weeks’ time for 

filing rejoinder affidavit. 

  Since this instant case is pending since 2013, 

2(two) weeks’ time is granted. 

  Mr. KP Bhattacharjee, learned State counsel is 

present. 

  List this matter after 2(two) weeks for rejoinder 

affidavit and for further order. 

 

 

JUDGE 

 

 

 

V Lyndem 

 



                                           BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 380 of 2013 
 

29.01.2015 
     

  Heard Mr. R Kharsyad, learned counsel for the 

petitioner who submits that, the leading counsel Mr. GS Massar 

is out of station for medical treatment of his wife and prayed for 

3(three) weeks’ time to which Mr. S Dey, learned counsel for 

respondents has no objection. 

  List this matter for hearing after 3(three) weeks.  

   

 

JUDGE 

 

 

 

V Lyndem 

 



                                           BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 384 of 2013 
 

29.01.2015 
     

  Heard Mr. A Khan, learned counsel for the 

petitioner who submits that, he needs 3(three) weeks’ time for 

filing rejoinder affidavit. 

  Since this instant case is pending since 2013, 

2(two) weeks’ time is granted. 

  Mr. KP Bhattacharjee, learned State counsel is 

present. 

  List this matter after 2(two) weeks for rejoinder 

affidavit and for further order. 

 

 

JUDGE 

 

 

 

V Lyndem 

 


